
                           

Present:- Sri N. Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-633 of 2022 
GR Case No-1142 of 2022  

Under Section-457/380 of Indian Penal Code  

 
ORDER 

25.05.2022 

Case record put up today. 

Accused person, namely, Md. Taibul Islam aged about 23 

years is arrested and produced in connection with the 

instant case registered u/s-457/380 of IPC.  

Seen the prayer of the I/O for sending the accused to 

judicial custody along with Memo of Arrest, Inspection 

Memo, Notice, Medical Report and Case Diary.    

From the prayer of the I/O, it is seen that accused was 

arrested on 24.05.2022. Further on perusal of the medical 

examination report of the accused, it is seen that accused 

has tested negative for COVID-19.   

No injury is noticed on the person of the accused. 

Also seen the bail petition bearing No-582/2022 filed for 

the accused Md. Taibul Islam praying for his bail. Bail 

petition filed in support with an affidavit.    

Heard learned counsels of both sides on the instant 

petition.  

Also perused the instant petition. The learned advocate of 

the petitioner has submitted that the above-named 

accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused submitted 

that nothing has been seized from the possession of the 

accused and in the event of his release of bail there is no 

chance of his absconding. 

Also perused the case diary. The prosecution story in brief 

is as follows that on 23.05.2022 the complainant Sri Dhanti 

Goswami lodged the ejahar before the I/C of Bebejia 

Police Out Post to the effect that on 20.05.2022 at night 

sone unknown culprit broke the locked door of his factory 
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Dee Bee Factory and had stolen away few equipment like 

transformer, testing equipment, C.T.P.T., C.T.Chariali, 

Core, PT Core, Silicon stripts, Iron etc.  

On perusal of the case diary, it appears that investigation 

of this case is pending at initial stage. On perusal of the 

case diary, I found sufficient incriminating materials 

against the accused Md. Taibul Islam. At this stage, if the 

accused Md. Taibul Islam is released on bail, the 

investigation of the case will be hampered. So, under such 

circumstances, considering the gravity of the offence 

charged against accused Md. Taibul Islam and the 

materials collected by the investigating officer, I find that 

this is not a case where the accused person can be relied 

upon and enlarged on bail. Accordingly, the bail petition 

No-582/2022 filed on behalf of accused Md. Taibul Islam is 

rejected.  

Perused the case record along with forwarding report. 

Perusal of the same discloses that the formalities have 

been duly complied with by the I/O. Accordingly, the 

prayer of the I/O for sending the accused in judicial 

custody is allowed. Accused person is remanded to 

judicial custody till 07.06.2022.  

I have also seen the seizure list along with seized article 

i.e. Copar Wire 2 KG 50 Grams which has taken back by 

the I/O marked as MR No-555/2022. Furnish photocopy of 

seizure list along with seized items to the I.O. Original 

seizure list be kept with the case record.  

Return back the case diary to the I/O concerned.  

Inform all the concerned.  

 

                   Sri Nabajit Bhatta 
                             Chief Judicial Magistrate 

                                          Sonitpur, Tezpur 



                           

 


